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(c) whether any unit has been ear-
marked and sanctioned for Dh.eUaDal 
District of Orilla and if 10, the details 
thereof' 

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND 
SUPPLY AND REHABILITATION 
(SHRI VASANr SATHE): (a) The 
Pield Publicity Unite are not earmarked 
for specific di.tricu and often have 
juriadiction in more than one district. 

(b) There are II Central Field Publici ty 
Units in Orilla located at Balasore, 
Bbubaneswar, Bhawanipatna, Cuttack, 
Jeypore, Keonjbar, Phulbani, Parlakhe .. 
mandi, Puri, Sambalpur and Baripada. 

(c) The Field Publicity Unit located at 
Bhubeneswar has jurisdiction over 
Dhen Kanal district and the Bhubaneswar 
8u1Hiivlsion of Puri dlstrict. 

4rau.t lor IDstltute Of Constitutional 
and Parliamentary Studies 

1618. SHRI C. T. DHANDAPANI: 
Will the Minister of LAV1, Jus-
neE AND COMPANY AFFAIRS 
lie pleased to lay a statement show-
ma: 

(a) the total amount of grant given 
by Government year-wise smce its 
inception to the Institute ot Constitu-
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tional and Parliamentar)r S\~ 
New Delhi till 1979-80. 

(Ib) the extent of control-4lDanctaJ. 
administrative and other exerciR4 
by Government over the affairs of 
the Instltute; 

(c) the manner of appointment to 
pOsts carrying a salary Of Rs. 1,OOOJ-
p.m. and above and whether the 
posts are advertised or circulars sent 
to the various Ministries, Depart-
ments of the Government of India 
including the Secretariats of the two 
Houses of Parliament; and 

(d) whether he would lay on the 
Table a statemennt showing the 
names and designations of Officers, 
both servmg and retired, employed 
by the Institute, their qualifications 
professional and others and the pay 
and allowances drawn by them; their 
tenure and how they were seIected 
and appointed? 

THE MINISTER OF LAW JUSTICE 
AND COMPANY AFFAIRS (SHRI ~. 
SHIV SHANKAR): (a) Grant-in aid 
given to the Institute since its incep-
ti< ~e as below:-

1. 196~}-66 86 1200 00 ~abha ~f'('rt"'taTla t 

2. Iq66-67 · 2,00.000 00 do. 

3. 1967 .. 68 · 2,00,000 00 do. 

4· Iq68-6g · 2,00,000 00 do. 

5· 19(iq-70 . 2,00,000 00 Ministry of Law, Tw;tic(' & Com-
pau v Affairs 

6. If}7o-7 1 · 2,00,000 00 do. 

7· 197.-72 · 2,00,000 ·00 do. 

8. 1972-73 · 2,00,000 ·00 do. 

9· 1 <}73-74 2,00,000 00 do. 

'10. I 974-7!> · '1,00,000 '00 do. , 
'11. If)75"76 · 2,00,000 '00 do. 

12. 1976-77 · 4,00,000 00 do. 

13· 1977-78 · .... 00,000 00 do • 

14· 1978.79 · 4,00,000 '00 do. 

cs· 19i9,,80 · No gran tI have been reJeas~d SO far. 
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(b) .No day tu day control either 
1IDanciel or administrative is eXercised 
by the Govternment as the Institute of 
Constitutional and Parliamentary 
Studies is a registered body under the 
Societies Registration Act (Act XXI ot 
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1980). However, the annpal grant-in-
aid from the Government of India (re-
leased through the Department of Legal 
Mairs), is eannarked for specific pur-
poses such as pay and allowances of 
statf, publication of jurnal of Consti-
tutional and Parliamentary Studies, 
publication of Lok Tantra Samiksha, 
Office aecommodation, Printinlg and 
Stationery and Postage and Tele-
phones. The Government does not 
exercise any oontrol over the day-to-
day functioning of the Institu1Je. The 
Government receives from the Insti-
tute statement of accounts duly audited 
and certified by 'a Chartered Accoun-
tant that the grant-in-aid sanctioned 
has been utilised for the purpose for 
which it was given and the same is 
examined by the Controller of Ac-
counts of the Ministry before furthE'r 
grants are released. 

(c) Appointments to the various 
posts anc made in accordance with the 
crules made by the Institute. Normal-
ly, the vacancies to be filled by direct 
recruibnent are advertised in news-
papers. The sa:mc are not circulated 
to various Ministries. 

(d) A statement sho'wing the names 
and designation;; of Officers enlployed , 
by the InstitutE' is laid on the Table 
Qf the house. (Placed in Library;. 81ee 
No. LT-625-A/BO). No person has re-
tired from the Institute as no one has 
attained the age of superannuation of 
se years. 
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